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No  
1V1j 	

P 'etit i on No, 	
/ -----."-----.------ contempt Petition No. 

Rejjeu APPlication No. , 

Rppljcant (s 
) 

 
U 

RCspondent (s) 
 

Advocate for the Appljca 

Adiocate for the 
Respondent(S) 

Nct5 or the Registry 	Date 

11.10.02 

: 
g 

- 1t.. o:•—.. 

Ira 

22.11.02 

Order of th Irjbun,1 

---- - 

Heard learned counsel for 

the parties. 

Issue notice of motion. 

Returnable by four. weeks. List 

on 22.11.02 for Admission. 

I ~ 	 k (_ 
~M'~ ~~~ 

Mr.M.Chanda learned counsel 
prays for adjourmt on behalf 

of Mr.SJajj learned counsel for 
the applicant. Prayer is allowed 

List on 29.11.02 for Admission, 

1 
I 

Jim 

29. 11.02 

un 

MnJ3 

Office to report on service. 

List on 18.12.02 fôson. 

Vjce.-.Chajrman 

*i11 



6. 2003 	The applicant ha s filed 

tional affidavit today. 3SSarma. 
I 	ed counsel app 	nq for the ree 
pondent ubmit hat he will be fili'u 
ng reply w 	a forthnighte 

at the ma er for admission 
a disposal on 31.1. 1 3. 
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6. 1 1.2003 	 None appears for the applicant. -. 

List the matter on 31.1.2003 for admisa1= 

Member' 
bb 

31.1.2003 	Heard Mr. A.Deb Roy, learned 

counsel for the respondents. 
The application is admitted. Call 

for the records. 

List again on 28.2.2003 for 

rdàs. 

Vice-.chajzan 
: iob 

	

28.2.2003 	Out up the matter again on 28.3.2003 
.Th 

	

	 enabling the respondents to file written 
statement. 

bb 
 lice-Chaimanr 

	

28.3.2003 	None appears from the applicant. On 
the prayer of Mr. A. Deb Roy, learned Sr. 

v'. 

	

	 C.G. S.C. for the respondents furthr four. 

weeks time is allowed.t&tkie respondents 
to file, written statements. List  on 
2.5.2003 for orders. 

Vice-Thajmman 
nib 
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2.5.2003 	Put up again on 30.5.2003 to 

enable the respondents to obtain 

necessary instructions on the matter. 

Vice-Chairman 

mb 

	

30.5.2003 	Put up again on 6.6.2003 to 

enable the respondents to file written 

statement. 

	

4~~10 -b I 	 rz 
	 Vice-Chairman 

6.6.2003 	Written statnent has been filed 
1e 

The case may nowLlisted for hearing 

on 11.7.20030 The applicant may file 

rejoinder, if any, within two weeks 

from today* 

ice-Chairman 

mb 

11.7.2003 	Heard counsel for the parties. 
Hearing concluded,. Judgment delivered 
in open Court, kept in separate sheets. 

The application is disposed of in 
terms of the order. No costs. 

Vi - CirmaY 

	

P'MOMM 

	 MOO 

' 	 L&e 

/( 
-. c42/ c4, 

Ij 
a ai D 

I 

t 



31 HJ: 
CENTRAL AL)MINIST RAT IVE TRIBUNAL 

GUWAFIATI 34NCH 

o.k.. / 	No. 	333 of 2002. 

DATE OF I) EC Is ION 

.. 	.L hti0Ajn.Ds 	. 	. 	 . . .APPLICNT(S). 

H 

' 	 rS %Aji,rs..K.CJ1er- &LAs.RPatba%., •.. . ADVOCATE FOR THE 
APPLICANT(S). 

-VERSUS- - 

Unior of In,dip & ptpes : 	 , o .. . .. 	 RESPONDENT(S). 

• 	. Mr.A.Db Roy,. S,r.C..S.C.. 	 • 	ADVOCATE FOR Ti- 
RESPONDENT(S). 

TH HONBLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

TH iON 1 BLE 

1.1 Whether Reporters of local papers may be allowed to see 
the judgment 7 

2. TO be referred to the Reporter or not ? 

31 
 Whether their Lordships wish to see the fair copy of the 
judgment 7 

4. Whether  the judgment is to be circulated to the other 
nches 7 

idgment delivered by Ho t ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 333 of 2002. 

Date of Order : This the. 11th Day of July, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

Shri Arjun Das 
C/o Executive Engineer, (Electrical) 
Central Public Works Department 
Agartala. 	 . . . . Applicant. 

By Mr.S.Alj, Sr.Advocate & Mrs.K.Chetri & Ms.:R.Pathak. 

- Versus - 

Union of India 
Represented by the Secretary 
Govt. of India 
Public Works Department 
New Delhi. 

The Chief Engineer, CPWD 
Calcutta, Nizam Palace 
234/4 AGC Bose Road. 

The Superintending Engineer (Coordination) 
Calcutta, Nizam Palace, CPWD 
Calcutta. 

The Executive Engineer, (Electrical) 
Silchar SCED, CPWD, Mela Road 
Silchar. 	 . 	 . . . Respondents. 

By Mr.A.Deb Roy, Sr..C.G.S.C. 

CHOWDHURY,J. (V.C.): 

The issue relates to transfer and posting. Wbile 

the applicant was working as Mazdoor in the CSD department, 

Narengi, he was rendered surplus and released from CSD on 

16.4.1997. As per the Govt. policy the applicant, was 

reemployed in the CPWD as Peon against existing vacancy and 
Central Electrical 

he was posted at Agartala/Sub-Division No.1 ,WDivide memo 

No.9(2)/SCED/97/13 dated 16.4.1997. The applicant submitted 

representation before the authority for posting at Guwahati 

on domestic ground. Admittedly, the said application was 

forwarded to the SE, Co-ordination Circle, EZ, CPWD, 

Calcutta by GCEC vide memo No.131/9(2)/GCEC/2002 dated 

23.4.2002. The respondents in its written statement also 

asserted that SE, Co-ordination is the competent authority. 

Contd./2 



:2: 

Since the representation was forwarded to SE Co-ordination, 

the SE co-ordination, who Ls impleaded as respondent No.3 is 

duty bound to consider thsame and pass appropriate order. 

No justifiable ground is s far furnished as to why the said 

represenation was not dis osed of. 

Upon hearing Mr.S Au, learned Sr. counsel for the 

applicant and also Mr.A.D b Roy, learned Sr.C.G.S.C. I am of 

the opinion that ends of ustice will be met, if a direction 

is issued to the responde t No.3 to look into the matter and 

consider the representati n and pass a reasoned order as per 

law. Accordingly the res ondents are directed to look into 

the matter and consider t e representation of the applicant 

and pass an appropriate rder as expeditiously as possible 

preferably within a peri d of one month from the date of 

receipt of the order. 

Subject to the observations made above, the 

application stands dispos d of. 

There shall, 	r, be no order as to costs. 

D.N..CHOWDHURY 
VICE CHAIRMAN 

We 

[11 
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IN THE CENTRAl. AD14INISTRATIVE TRI BUNL GAUHATI BENCH 
AT GUWAHATI. 

O.A. No. 	 _/2002. 

Sri Aruj un Das 	 Applicant. 

-\TRS- 

The Ebjbs of India & Ors ..... 	Respondents. 

Sl.No. 	 Particulars 	 Pages  

Original application 	 1 to 7 

2 	 Annexure-1 	 - 	8 

nnexure-1(1) 

Filed by- 

H 
)j3.wocate. 

3//C/C 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH 
AT GUWAHATI. 

O.A. No. 	 2002. 

(AN application under section 19 of the Central 

AdministratiVe Tribunal Act, 1985). 

.-Inbetween 

Sri Arjun Des 	. ...• 	Applicant. 

-'IRS- 

The Union of India & Ors ....Respondents. 

1. PARTICULARS OF THE 	 : - 

Shri Arjun Des, 

C/o Executive Engineer, (Electrical), 

Central Public Works Department. 

sittTrr'2. 

2. PARTI CULsARS OF THE RESPONDENT : - 

UniOn of India, represented by the Secretary, 

Govt. of India, Public Works Department, New 

Delhi. 

The Chief Engineer. CPWD, Calcutta. Nizam 

Palace, 2 34/4 AGC Bose Road. 

The s.1perintefldèflg Enneer(coordinati01 

Calcutta, Nizarn Palace, WD, Calcutta. 

The Executive Engineer, (Electrical). 

Silchar SCED, CPtD, Mela Road, Silchar. 

3. PAJICULARS OF THE ORDER AGAINST VjjjCH THIS APPLICATION 

That there is no specific order against whiCh 

Contd ..... 2 
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this application is made but this application has been 

made against non transfer of the applicant who is the 

Grade-IV employee serving at Agarta1a since 1985 though 

his tenure is 2 sears in North Eastern Region at a place of 

posting.  

JtIRI SDI CrI ON 

The applicant declares that. this. application is 

within the jurisdiCtiOn of this Hon'ble Central ?àninistrative 

Tribunal. 

LIMITATION: - 

The appliCatofl is made within the time limit 

as prescribed under section 21 of the Central Administrative 

Tribunal Act, 1985. 

FAcTS OF THE C ASE 

6.1. That your applicafttsPt is an Indian citizen 

and as such he is entitled to all the rights and privileges 

guaranteed uner the con stitutiOn of India and other laws 

framed thereunder. 

6.2. That your applicant was initially appointed 

as, MazcloOr and was posted at Maker under Canteen store 

Depot at Narengi. 

6.3. That subsequently after rendering his 

service for long ars he was illegallY treated as Surplus 

on 21.1.97 and he was released from CSD Depot on 
1€.4.97 

At present he is serving as Peon 
in the CPWD, Electrical 

under AgartOla Sub_DiVSi0fl 
No.1 at Gandhigaon, Tripura West. 

Contd......3 
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6.4. That against the retrenchment order 

issued by the CSD the applicant filed 0-A. No.246/1997 

before this Hon'ble Tribunal and the Non'ble Tribunal 

dismissed the application as submitted by his counsel. 

6.5. That the applicant submitted a represen-

tation td the Executive Engineer, Electrical, CPIAD. SCED,17aAk 

8±-r on 23.2.2002 through proper channel for transrering 

him to Guwahati and the Assistant Executive Engineer (Ele) ACESD 

IcPWD, Gandhigrarfl.Aartala vide his letter No.L(12)/AGESD/ 

20021/325 dated 23.242002 sent his representati9fl to the 

appropriate,authoritY for his transfer from Agartala/SthJ.char 

to GUwahati. 

nriexure-1 is the forwarding letter 

dated 23.2.02 issued by the Assistant 

Ertgneer (Ele), ACESD-1, CP10, Gandhigratfl, 

1gartala to the Executive Engineer(Ele), 

ScED, CP1D, S&. 

.nexurel(l) is the photocopy of the 

represented dated 22.3.2002 submitted 

by the applicant. 

6.6. That the representatiOn at Annexurel Ø 

has already been forwarded by the Executive Engineer(Ele) 

cP%D, Silehar to the trnsrering authority at Ca'cUtta, 

Nizarn Palace but uptill now his rEp 	has not been 

áonsidered by the authoritY and as a result your applicaâb 

is suffering a lot. 

Contd.. . . . .4 



6.7. That your applicant originally hails from 

B.thar and he was posted at Narengi, Gaurahati as Mazdoor by 

the CSD Department and after his retrenchment he was posted 

as Peon under Executive Engineer (Ele) CPUD, Slichar on 16.4.97. 

6.8. That your applicant is not aman of good 

health and he iss sufferiflg .rotu a lot for hs mm, sickness 

and other enrished difficulties and as such his transfer to 

Gtwahati is most essential to maintain himself as well as 

his contact family members at Bihar. 

6.9. That normally, the tenure of IV grade employee 

at one place is only 2 years but he is .sering at Agartala 

since 1997 i.e. about 7 yeoKp thre and inspite of, represen-

tation submitted by the applicant, through proper channel 

the higher authority viz the Chief . gineer and Superintending 

gineer have not taken steps to transfer the applicant from 

Agartala to Guwahat.i and hence he is. compelled to file this 

application before the Mon'ble Tribunal for proper direction. 

6.10. That. your applicant .s'aged about 48 wars 

and he needs his family to look after his health. That apart 

he has got 7(seven) family, members atBihar and he is to 

contact with his famiZy members, frequently and it is not 

possible to go Biharevefl.. once4n a year because it is a poor 

salary,,, so, it,,, is necessazy. to transfer, the appl.can. as he 

is zmsidiiq staying at Agartala for more than his tenure of 

2 years. 

7. 2P 
7.1. FOr tht your applicant having stayi!kg at 

gartala for more 7 years than his, tenure ,of 2 years, so 

it is a Lit case for transreriflg him to GUWahati WD. 

Contd.... .5 
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7.2. For that the applicant is alone there at 

Agartala leaving his family at Bihar and it is also not 

possible to his part to make visit family members at Bihar 

due to his poor fm salary. 

7.3. For that similarly situated persons have 

lieady been transferred and posted to their choice place but 
ha.s not yet been 

applicant t .s case 	not considered by therespondents though 

he has filed representation to the higher authority through 

proper channel. 

- 7.4. For that considering the facts andcircns-

tancés of the case it is a fit case for transfering the 

applicant by the respondents to Otiwahati. 

DrAILS OF REMEDIEZ EXHAUSTED 

That the applicant sent representation to the 

Higher authority to transfer the applicant from Agartale/ 

Silchar to Giwahati but uptill now nothing has been done 

by the authority and hence this application before this 

Mon'ble Tribunal. 

MATTERS NOT PREVIOUSLY FflJEDLOR PENDING WITH ANY EOURT 

OR TRIBUNIJ 

No case before the Hon'ble Tr.bunal or any 

Court is pending in any Court or Tribunal. 

RELIEF SOTJGiT FOR :- 

In view facts end.circu stances.flarZated above 

the applicant prays for the following reliefs:- 

i) Respondents may be directed to transfer the 

applicant from Aarta1a/3ilChar to the Office of the 

contd.....6 
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Superinteriding Engineer, CPWD at Giwahati. 

My other relIef/reliefs sought for/entitled 

to the applicant may be granted. 

11: DETAILS OF POSTAL ORDER:- 

No. of Postal Order :- 

Date 	:- 

Value 	0/- 

Name of Post Office:- 

Parable at Guwahati. 

12. ENCLOSUPE :- 

&s per Index. 

t. 



I! 

-7- 

C,  

VERIFICATION 

I, Sari Arjun Das, aged about 53 yearS, 

Son of Jagdeo Das, at present working in the office 

of the Executive Engineer (Electrical), Central Public 

Works Department, Silchar-2, do hereby solemnly affirm 

and 'erify the statements made in paragraphs  

' 	-,, Ci ' 	 are true to my knowledge 

and those made in paragraphs 

being matters of records are true to my 

information derived therefrom which I believe to be true 

and therests are my humble guthiissiOfls made before this 

Hon'ble Tribunal. And I have not suppressed any materials 

facts in this case. 

Md I sign this verification on this the 2th 

day of September, 2002 at Guwahati. 

'1v' 5ignatUre 
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AN I I  E MR E- 1 

GOVT. OF ITDIA 
CPWD. 

N.1(12)/ACESD/20021/ 25 dat d 23,2.2302. 

To,  

The EL Engln eer( E'ect) 
SCED, CPD, Silchar-2. 

Stib:- Repesentation of Sri Arjun Das, Peon, 
for his transfer to Guwahati. 

Lease find enclosed herewith a self_ep1anatorY 

• resentatiofl of Sri Arjufl Das, Peon of this Sib-Divisiofl for 

his transfer to Gu.wahati from .Agartala. 
- -__- 

His case of transfer may please be considered 

sympathetically' and to substitite may be posted in his 

place. 

N)  

Enclo:- Resefltatiofl in 
dttpllcate. Sd/- Illegible, 

.ssistant Engineer 
ACESD-I, CPWD, Gandhigram 

Agartala. 



V .  

To, 	 A TINEXTR E,_ g l) 

The Execative Engifleer( Iaectrica1) 
C. P.W.D., Agartala. 

TOt3GI PROPER CHATiEL. 

sir, 

most respectfully I beg to make following represen-

tation for favourable consideration and favourable orders: 

1, 	That I was a staff of Canteen Store Department of the 

Governient of India and was posted in an office at Narengi, Tinali.. 

20 	 That it was contended that I have been found surplus 

and so I was sought to be transferred and absorbed in some 

other departments, of the Government of India and acCordiflJLY I 

was transferred and absorbed tinder your kind disposal being a. 

Surplus staff of the Canteen and Store Department.. 

3, 	That Since !rr absorptiofl.Ifl the C.P.W.D., I have been 

posted at Gandhigram, Agartala and serving as Peon since 1997 

but here at Agartala my health condition is deteriorated because 

of the clImates of Agartald, does not suit me. That apart, my 

fauIy members are residing at my native residence in Bihar and 

it Is not possible for me to bring my fat.ly metbers at Agartala. 

4 0 	That from Guwähati I could somehow manage to keep 

corftact with my family members and oäcassionally I could visit 

my family methbers also but from here at Agartala, a renotet 

part of the country, it has become next to inpossibie on my 

parrt to go and see my family members, 

That all these have a telling effect on my ,  health 

and mental condition and in fact I am suffering from serious 

tuoe of rta1 depression because of the incongeflial atnsphere. 

That my survival depends; now in the eventuallyof my 

transfer and posting at Guwahati, preferably In the of flee 

Cofltd... . 2 
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of the C. P.W.D,(Electrical), near to Naran gi, Guwahati. 

7. 	That I pr ay for humanitarian consideration, 

partlailarly of thef act that i never visited this part 

of the co.ntry and I have no friends and relatives here. 

I would, therefore, most fervently reqxest to 

kindly take my pitiable nllght Into kInd consideration and 

pass erstraflsfering and posting me to Guwahati, for which 

act of 1ndness, I shall remain ever grateful. 

Dated,. Agartala, 
the 22nd March 7 02. 

Yousfaithfuliy, 

Sd/- ARJUIT Das, 
Peon, 

Agartala Central Electrical 
Sb-Divisiofl No.1, 

C. P.:W.D., Agart3j.a. 

ri 



IN FIlE CENTlAL AIThiJNls1flJiyE TRIUIJT4AL 
GIJW'A!lA'il BENCH : CEJWAUA11 

c 

I 	.. 

JUN?W3 

rrrhatt BeflC1 
Written Statement 

In the matter of 
OA No 333 of 02 

Sri Aijun Das 
V 

-Vs- 

Union of India & Others 

That witIi regard to the Statement made in para 3 of the application, the respondents 

beg to steiha the facts mentioned are not correct. The applicant on being declared 

surplus by. the Canteen Stores Departrnent(CSD) l3omb.iy was redeployed in 

CPWD(Region 'B ')as peon vide Superintending Engineer 1  Co-ordination Cud e(EZ), 

CPWD, Kolkata office order No.21(9)Pcon/SE(C)/EZ/CaI/:j5 dated 20-1-97. The 

applicant had joined the office of Ixecutive Engineer(E),Silchar Central Electrical 

Division on 15-4-97(Forenoon) vide office memo No.9(2)/SCI3D/97/13 dated 16-4-

97 and Posted to Agartala Central Electrical Sub-Division-I, Agartala.Since then the 

applicant is posted at.Agartala. The applicant is not serving at Agartala since 1985yas 

mentioned in his application. The tenure of group 'D' stal" appointed in CPWD 

region 'B' is not 2 years. This may kindly be kept on record Ipies annexed and 

marked as AnncxureI and Aiincxure-1 

2 

3 

That the respondent have no comments to the statementsmade in paragraph 4,. 5 , 6.1 

& 6.2 of the application. 	. 

That with regard to statement made in paragraph 6.3 1)1 the application, the 

rcspondeiit beg to state that the applicant was declared surpks by CSD, l3ombay and 

vide Mi. of Labour(DGE&T) Gr.D Surplus Cell, New Delhi letter No.DGET-

2(6)/95.S.Cefl dated 14-05-96 redeployed in CPWD as peon 3gainst existing vacancy ( 

vide 	SE, 	Co-ordination 	Circle, 	EZ, 	CPWD, 	Iolkata 	office 	order 
o. 2 1 (9)/Peon/SE(C)/EZ/CaJ/55 dated 20-01 -9?(copyan:execJand mark ed as 

aexurelJ The applicant joined as Peon on 15-04-97 (EN) and posted to A gartala 
Central El ec t i :i ca l Sub-Division 1. CPWD vide EE(E), SCED. CPWD, Silcliar letter 

N0.9(2)/SCED/97/1 3 dated 1 6-04-97LCopv annexed and marked asAnnexure-IU 

4 
	

Tha.i lie i:csponclent have no comments to the statements made in paragraph 6.4 and 

of 6.5 (if tile application, 

(.oiitd.., 112........ 
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That 

 

with regard to statciient made in piiawaph 6.6 al the pp1icaiion, the 

respondent beg to state that the applicant's application for transfer to Guwahati was 

forwarded to SE, Co-ordination Circle, EZ, CPWD, Calcutta by the otlice of SE 

GCEC vide letter No 13 1/9(2)/GCEC/2002 dated 23-04-200 'since SE Co-oi dination 

Ciicic EZ, CP\Vt), Calcutta is hóconipctcnt authority to order transfer in the instant 

Case (copy annexed and marked as annexure-Ill) 

That the respondent have no comments to the statements made in paragraph6.7 of the 

ipplication. 

	

7 	That with regdrd to the statement made in pata 68 of the application, the respondent 

beg to state that the applicant has not furnished any ocumentry proof in support of 

his illness. More so, the family members of the applicant are 3t Eihar and as such, he 

illay have requested for his transfer from Agartala to Bihar for his better health as 

well hi contacts with fhmily members. 

The statement made in.pararapfr6.9 of the application is not correct in totality. The 

/ 	repoiident beg to state that the tenure of 2 ycars is not applicable in case of group D 

stall appomiedlredcployed in CPWD icgion UJ3 The :epresntation of the applicant 

datcd 22-3-2002 had been forwarded to the Supci intending Engineer, Co-ordination 

Circle(EZ), CPWD, Kolkata by EE(E)P&A, GCEC, Guwahati vide 

No 13 1 /9(2)/CC 11/2002 dated 23-4-2002fper Annexure-ljfl 

Thaf the respondent have no comments tO the statements made in para 6. 10 of the 

• ,applicain. "However the applicant himself has stated that he needs hisfamily là look 

al'ter Ilik,  health I hat apart, he has got seven family mcrnbefs at Bihar and he is to 

contact his family members frequently and it is not possible to go Bihar even once in 

a year bee ut is a poor salary" The applicant may ap r ly for his transfer from 

Agarilã to Bihar if the reasons stated by him in the application are about health and 

family.  Jook afler as per statement made in para 6.7, 6., 6.10 and 7.2 of the 

application. 

	

10 	I hat vvith t egai (I to statement ,niadc in patagi aph 7.1 of the apphiciiton the 

respondent beg to state that the tenure of 2 years is not applicable in case of' Goup 

' stall •appo:n1cL'rdcp1o)ecl. in CPWD regron 13 

	

I 1. 	That thd respondent have no COmmen S to t lie stalciiwnt s mad in paragraph 7,2 and 
7.3 of'tli,c aipIica(iori. 

'V. 
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12 	That with rkegald to Statement made in pata 7.4 of the application, the respondents 

bcg to statc that thc comments at sI No 8 9 & 10 above may hndfy be refcrrd to 

The same have not been repeated here for the sake of brevity. 

13 	tint with tegard to statement made in paia 8 of the application, the respondent beg to 

1atc that the applicant made an application f6r transler to Guwahati which was 

irongIy add: essed to the Executive Eng:neer(Eiectncal), CPWU, Agattaia as thc;e is 

no such pot ex1s:n Agartala However, the applicant's applictton for transfer was 

fonvarded to the SE, Co-ordination Circle; 

No.13 119(2)/GCEC/2002 dated 23-04-2002(copv annexed ail marked as Annexure- 

cinpctent authority to 

ordcr transkr in the instant case 

That the respondent have no comments to the statement made in paragraph 9 and 10 

of the application 

That with legal d to Statement made in pat a 10 of the application, the respondents 1)eg 

to state that in the light of comments at Si No 8,9,10 & 12, the application may be 

dismissed.: 

i 	. 





• 	I 
r(~ ) 

	

1.4 	GOVRNMNT OF. INDiA 	 ' 

PUBLIC )RKS DU).NT 
* 	* ** * 

I9)/PCon/SE(c)/EZ/Ca1/ 	 Dated : 

OFFICE QPLDR 	 .• 	 .. 

........................... 
Ac pr dr - tion..of Dirctor of Emp1oymnt Exchange 

stry .  r)f  LabOUr(DG 	), Gr.'D, Surplus Cll, Nw Delhi 
Sued'lde his1ettrNoDGT-2(1) -96-SCe11 dated 14.596, 

(DT-2(6)/95-Siel1 dcl 144.5e96, No.DGET-2(3)/94-S.Cell 
it.'F1lr dthtd414a596&'DT2(4)/94_S.Cr?ll datd 145.96 s 

jaffs previously working under M.G.EF0, Calcutta,. Canteen 
tor?s Dep2rtrnnt,. Bombay the following persons are hereby 

in PVD(Rqion-B) as Peon on the terms and Condition 
below : 

	

'- 	 stffc - f 	 Clcjtte, Canteen Stores 
r.-deployed in CPJD in the post of peon 

4as a fresh 'ntrant enr they Will not claim an seniority in the 
.rade of pe6n nCPW .f.orth.pest services endred by them 

jJth M.C..F. end Cente(?n.Stores Doparthent4 . :ihr seniority in 
,the post of p'on will b rck ond prom th dat' of they octuelly 
join In CPID,  

Scale of Pay, Rse750-12-870-EB-14-940/- plus usual 3110w-
as edmissible to the C:ntrel Govt0 servant. 

Thebenefit.of pastservico rendered. in MF .'nd Can-
•: 	teen Stores Depattm2nt 'haVe howeverhe. admissible for protec- 

'- "tion of list pay dr1iwn,carry foIwrd of lenvx nd prns1-)nry 
,Ibflfjt S . 	. 	

.. 	 : 	. 

,  

: 	(iv) 	TheErnplpyee(s1) 'Is' ntitled the jiining 	tmepy4.  
t md tr1nsf'r r' as adm1ss1b12un'ir rules (M.H.i, O.M. No1/8/87 

-OS--tIt dat 	7-7-1967, 

As p'r provision of the schme of rceplo-d f surplus 
staff tho officilc arr p'rmittd to carry th-"ir own pay scele 
c p'rsonal to th'm in th' sclr of pay of 	Rs.750-940/-. 

f' .  

• 	 . Chsequent on aboe following trnsfer,andposting.. Cr.? 
- ib ordr 1  with irrrnediat effct 

Si. Nm2 	 From 	 To 	R'marks 
• 	00..  

	

(, .'I 	---- 	------•-.-.---••-- . 	
_0__ 	 ---- 	

,; 

0 	 , 	 - 	 . 	. 	
0• 

1 3ri Gmhhii MOflg r M.C.E.FV, 	Coocbhar 	xisting 
N'iib Suboder 	Celcutta 	Central 	vacnCy 

S 
 - 	 Cile,CPD, . 

• 	

0 	

0 	 • 	

C"ochbeher.. 

°. S ri Panchenin Singha 	 M1d Cert 1- 

	

, 	 f'i:'vildnr 	 0 	 v1s1Mnl, 
IT  

0 	

. 	 CP'ID, Maida. 

•'&'' '•'jj. 
'k 

••. '.- 	 . 
' 0 

7 	 - 	 . 

0 

0 	 •S 	

•, 	

:. 	 . 	

•0 

I 
0 

. 	
0 
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Page: 

3. Sri Bijoy Prasad Khan, M.CF,C1. 	B1urg 
Hvjlder 	 Crntr3 

•.Div.isi 
cP . wi 
Balurg 

4 1  Sri Arri DcS, 	 Onten 	SIlch0 

	

S/C Marker 	 r StØrc?s. 	. 	Crntr 
flrprtmnt, Rlectr 
Bombnys 	Division, 

	

• 	•.L 	 :, 	 ,.••. 
( 	

char, 

	

- 	 - 	 - 

- 

. 	 .' .5 
	 .• 	 .• 	

.. 	 •, 	 . 	 Supetintendina Engineer. 
C-orc'ination irc1(Z) 

Cnpy. to .- 	 C1cutta-2O. 

T 

	

	Dirctor o 	loeit Exchang, M/o LburçDGE&T), 
Aaf1RiKunchrrM3nsion New Delhi-2. his has 3 

ref rnc- to his lctcr numbersmrntionrd above. 

The D' 	Commondpntr.  MCF, 58/1 Kankuxgchi 2nd 1-in,C1-540 

	

- 	 i 
Thc. Supdg. nqin 	,crochbhzr Cnrl Circle,  
coochb"har. 

etpcØ4. The Gen'r1 Mnag, Cflflte2fl Stores D - part -- -nt, 'Min of 
119 Mhamsi irvjy RQd,Borflb3y72O. 

.:5. •Th: Supdg. ngineer, Mlda Centrl'rcle,P'1D,  

The updg. Enguerth1iguri Central Circle—II,C.P.W.D, 	J 
Siliguri. 

The Supdg. Engirvc?r, Guwahatir Cntrl Electricij Circi, 
C.PVJ.D., GuwThati.% 	 • 

Thr Ex. 	 Cntr1 	vision—II,CPD, 
Cchbhàr. 	 •i• . 	 •:' 	 •• 	. 	.. 
9, The Ex. EnQ1nerr, M31'a C-ntrl Divisio'nI, C J, Milda. 

5 	
5 

10E 	Fginr,)Si1char Cntr1Electricl 	visin, 

	

i'qD, S1ichr. 	 . 	 •• 	 S  

11, krsdn concerned, 	. 	 S  

12. Th Ex.Engnr - r, BcD—I/Balurghet. 
• -. 	

\. 5--. 

-StJPRLNTNDF-.G NGINR(X)ORD)/Z/CAL. 

: 

.. 
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Dt o  

_ 	
oiici MEMO 

In pursuanoe of Superintending Engineer, Co.- 
dination Circle(EZ), C .P.W.D., Ca].cutta.-20 'a Of.fice 

Eder No. -21 (9)/Peon/SE (C )/EZ/Ca]j55 dtd0* 20-1.97 
nd. Managez;anteen 4 Store Department, Guwahati.-27 's 
elievé order'No NGD/EST/71 /$48 dtd, I 4-3.97, Shrj 

; 41'jUXi Das, Marker has joined t1a Division as Peon 
'.on 15-4..97(FN)and posted to:Agarta]. Central Elect.' 

	

SubDjv 	 gartala, 

Executjye 	er(E1.), 
Slichar Central Elect,' Division, 

- Si1char.-2 

	

cQl)Y to 	- 

1. The Superintendjn Engineer, Co'-ordinatjcn Circle(EZ),' C ,PJ(.D. , Calcutta-20. 

2, The Sperinting.Engjneer(E), Guwahatj Central 
E1et. Cirole,. CoP 	Quwahatj..21 to 

501 

 

The Manager, Canteen Store8 Deptt,, C .5 .D4)epot 
Naaugj, P0. Satgaon, 9uwahat..71 027 

- 	
- 	sA5 4' The .ktt. Engineer, Aartala Central Elect. Sub"Divz. 

NO 	C.P.W.D., Ganclh.tgram, Agartala tor inormatjon, 
5; - The Cashier / ScSD/&jchar.-2 0  
6.' Sri Arjun Das, Peon. - 	 - 
7, Personal -tile of Sri Arjun Das, Peon, 
8 o ,  '. S/Book of Sri Arjun Das, Peon 

I 

13 
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I; 1tI 

To 	 rnginccr (CoOrd) 

	

i Il' L)-' 	- 

Co_OrdjtThUofl CIrCIC 
(1t) 

CPWD, Kokata2° 

	

Sub1CC 	
lcprCsd1tatbohl 0tSr , 

 ArjUI 1)as, l'cofl from 
grtat th Guwa%iatt 

lnClOsCd 
plcaSC Ond hcrCWitti a sc if 

 cxpaflat0rY Cp.Cfhatb0n reccved 
from 

Sri Anon Das, l'cOfl attathcd 
to Agartaa Cc!lttat 1

ecU ic 	ubD1lS1Oflt 
CPWD, 

Agatta under 
1char 

CeflUat 1ccln1ca% 
liVISb0fls CPWt), 	

chat for UanSt from 

AgaTtAla 
to GuWatI tor 

takiflI nccCSatY acUO'1 at your cud 
ThOU&1 the repSe° 

was addiCSS 	to thus 0LC but 
50çjtth1(ith1g 

1ngtflCC (COrd) ts the comp
~tellt  

authOrY for tranSiCi of groUP 
IY stafT as 5uch thc rcpsc 	Ofl 	

iorwardcd to your 

0CC for taking further 	
'cssaY aCtiOU. 

/ 
tiwah' Cc'ntt i%cctriCat I1,CCUtiVC 

EnginCt (Vi) &A 

'0 1  . 

CopY t0 

- 

	

1 	ThC LcCUtl £nguflCCr (1'), Sikhar Ccfitt rkc IIC8 ptvustofl 
CPWD, Si1cha 

for 
infotmaUot J.L his tcucr 

No. 9 2)/O2/s'4 dated 
25/03/2,002. 

2.Sri ArjUfl DaS'I'c0fl 
thR)0Rh1 Assistant ifliflC 

(Ag1r1 	
Central 1ecir 

SubLDiV0 	
Ci WI)1 Agattaha. 

/ 	. 


